
IN, In THE CENTRAL ADMINI5TRATI TRIBUNAL }WDEWBAD BENCH AT HYI2ItABAD 
4. 

I- 

I3etweêrU 
1, G.I3haskar Rao, 

2. Mohamed Yousuf..-" 
3.13.Krishfla 

4. xçvenkatarao. 1/  

O.A.NO. 1023/90.'-" 
Date: 24-6-91•  

s.Appala Konda." 

G.Lakshmafla Rao. %  

7, K.Srinivasa 

8. B.Adiflarayana. —' 

.. J*ppuants.'.— 

and 
The Employment officer District EffiplOymert Exchange, 

Visakhapatnam. -' 
The Additional Collector, 
Customs and Central Excise, Customs House, 

Visakhapatflah 

Lespondents. 

For the pplicantss Mr. M.Kesava Rao, hdvocate.frpcQklj 
For the Respondents; Mr. N.L3haskat Rao, Addl.GGSC. 

COnAN: 
THE HON'BLE flS.J.NARASIMH? MURTY ; MEMBEct(.mrz) '- 

AND 
THE nON' BLE MR • fl. EALAStJERAMANAIM : MEMBLR(AIfl 

The Tribunal made the following Order :- 

This O.A. is posted for dismissal today. The 

learned counsel for the applicant called absent. Shri N.Lthaskar Rao, 

representes the Respondents. Th40.A.iS dismissed for nonr 

complience.Tht the court order. 

puty Regs rar 

1• 	 _ 

In to 
The Employment officer, 

District Employment Exchange, 
visakhapatnam. 

The Additional Collector, 
Customs and Central Excise, Customs Hduse, visakhapatram. 

One copy to Mr.M.KtsaVa Rao, tdvocate 
9-95. L%tarakapur am, Diflukhnagar, Hyderabad-164 0-1 

One copy to Mr.fl.Bhaskat Rao, Addi, O3SC. CAT.Hyd. 

One spare copy. 

pVtfl 



TYPED BY 	 COMPARED BY 

CHECKED BY 	 APPROVEEBY 

IN THE CENTRa ADMINISTRATIVE TRIBUN. 
HYDE flA&W BENCH XF HYDERABAD 

ft 

THE HON'BLE MR 	 '. V.C. 

AND 

THE HON t  I3LE MR. 	 M(j) 
AND 

THE HON'ELE MR.J.NARASIMHA MIJLTY;M(J) 

AND t  

THE HON'BLE MR.R.BAIASUBRAMANIAN:M(A) 

DATED: 	 1991 

ORDER/ 3L€MEN— 

---0 
No. 

in 

D.A. No. 

T.A•No• 	 (W.P.Mo. 

Adm/tted and Interim directions 
issued. 

All4wed. 	
teattal 

DiJosed of witdirecdWji91  

Dismissed. IMF  

Dismi4sed as 

DismisLd for default. 

M.A . DrLred/Rejected. 

No order as to ccsts. 




